CENTRAL ADMINISTRAT IVE TRIBUNAL \ ;/// o
PR INCIPAL BENCH N
NEW DELHI,

0. A, N0, ©78 of 1994,

New Delhi, this the 28th day of Septemb:r, 1004,

HONYBLE MR JUSTICE S.K,DHAON, ACTING CHpIROAMN
HON'BLE MR 8. N,DHOUNDIYAL, MEMBER(A)

1. Shri Satya Pal
§/0 shri Ram Singh
H, Mo, 2 Tukmir Pur Gaon
Sherpur Chowk
Kar aual Nagar Road, .
Delhi~54, ee ses Applicart,

( through Mr P, M, Ahlauat, Advocate)

VS,

1e The Union of India, through
The General Manager,
Northern Rialuay,
Baroda House,
New Delhi,

2, The Divisional Railyay Mananqer,
Northern Railway,

State Entry Road,

New Delhi,

3. The Senior Divisional Personnel Officer,
Divisional Railway Manager's Office,

Northern Railway, State Entry Road, I
New Delhi, . eee ese oss RBspun-dants,

ORDER(or al)

JUST ICE S.K, DHADN, ACTING CHAIRMAN

Indisput ably, the applicant was appointad
as Khalasi(Casual Labour) on ..03 11,1989, “he
prayer is that the respondents may be directod
to treat his appointment as regular., The further
prayer is that the respondents my be dirwetad
tc treat the applicant as confirmed w,e,f¢3, 21,1977,

and give him seniority etc, on that basis,

2. The applicant avers that he underusnt the
interview/viva-voce test, He was alsoc medicnlly

examined for appointment as Loco Clegner in
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Medica;'ClassiFication prescribed, Aowever,
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he was glven the appointment as a Casual Wcrkar,
In support of his case, he avers that after scmetinme

he was given the benefit of provident fund etc,

3. We are not prepared to accept the subrisuion
of the aoplicant that he was not g pointed on

a Khalasidnifially, If he had any grievance

on that score, he should have atleast protestad

before accepting the appointment, The f:-ct thet

he is being given the benefit of Provident Fund
etc.y does not in any manner support his ccse
that he was appointed on regular basis to begin
with, After rendering service for 120 days,

the applicant acquired temporary status, that iz uhyg‘:”
he receiuea benefits, which are given rocmally

to those uHo acquire temporary status, The

case of the applicant for being regulafiseﬂ

in sarvice.shall be considered strictly in
accordanced with the list prepared by the
department, In these circumst ances, we are unzhls

to grant any relief, as pr ay ed,

4, Despite service of notice, the ressondants

have failed to put in appear ance and consequantly

no counter-affidavit has been filed on their bahalr,

Even today, no one has appeared on bghalf of t1e

Lo

reéspondents,

5, With these observations, ue dispose of th.s
0,A, finally,
N DY '1“2/ 4y
( 8. N, Dhoundiy al ) ( s.E,Phaon )
Member (A) Acting Chairmear,



